AT HYDERABAD

D.A.No.1039 OF 1996, DATE OF DRDER:8-12-19

Hestween:

CORAM:

8.

e

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH:

P.8.0asan. ‘ . e« Applicant

and

1. Divisienal Railwvay Manager,
Secundsrabad Divisien,

Sputh Central Railuay, .
Sanchalan Bhavan,Secunderabad.

2. Sgnisr Divisienal Upsrating Manager,
Secunderabad Divisien, 5.C.Railuay,
Sanchslan Bhaevan,Sacundsrabad,

3. Divisional Operating Wanngmr(Caaphihg),
8acunderasbsd Oivisien, S.C.Réiluay,
Senchalsn Bhaven,S5acund srabad.

« Respontents

CUUNSEL FOR THE APPLIC ANT: MR.J.Venu Gepel Rae.
COUNSEL FOR THE RESPONDENTS: Mr.N.R.Davaraj

THE HON'BLE SRI R.RANGARAJAN,MEMBER(ADMN)
AND

THE HON'BLE SRI B.S.JAI PARAMESHWAR , MEMBER (JUDL)

*

t ORDER:

ORAL ORDER{AS PER HON'BLE SRI 3.8.JAI Pnrmmsswaﬁ,mn*eew(a) )

- 4% Nena for ths Raplicant.ggg‘ﬂr.N,R.Dnvmraj,lwaran

Sbandinngmunssl for thae Respanknts.

.'..‘.Ill.z




2e The gpplicant while werking s Assistant Stat
Master at Wihirgaon Railway Stabtion, he was placed
suspensien frem 26-11-1933., He was issuaed with a'c
mems datad:27-12-1993 by‘tha Divisienal Opsrating M
(Geeds) ,Secundersbad, alleging certsin miscanduct.
that the applicant hed refusad te nete doun Train N
Numbar and caused detentien to multiple leces and d

load at Wihirgsen.

3. However, the Divisional Operating Manager (Cog
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Sacundsrgbad, had cancallad the said chargs meme djtnd:

27-12=1993 and imswuad anather chmfg@ mame with the
CL Ad e Aszued _ _

allagatien, by tha Divisisnal Opsrating Manager{Coad

S§8cundarabad end sppeinted ene Sk.Amser, Area 0Fffic

-Ghatchandur es an Enquiry Officaer.

4, The Enquiry-@gﬁiggnﬂpchwd and the Enquiry OFf

submitted his repert hslding that the charges level

against him wers pravad,:

5. fha applicant submitted his raprasdntstian di
| 6-1~1995{Rnnaxure.5 to the OA) against tha findings
rapgrt gf the Enquiry Officer. The Disciplinary Ad
after censidering the repert =f the Enquiry Ufficer
axplanatien @ffered by the applicant by-his Frocesd
Ne,C/T/160/41/VHGN/94, datug:6-2-1995(ﬂnnxur@.a, i
to tha'QA) imppsed the panalty of reducticen to a 1¢
grade from f5,1600-2660/~ ts Rs.1200-2040- Pixing hiT

at fs.1200/~ fer s peried ef twe years.
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7. Howavar, the spplicant hss Pilad this CA chal

9, Since the applicent is net present teday and

6. Against tha s=sid puni&hm&n?}thm applicént sulp

gn mpraeel dated:9-3-1995(Annexure.A-11, page.14 to

fo the Senier Divisienzl Uperating Meneger,Seuth Clntrml

Raiiuay,Sacundarahad. The Appsllata Autherity by

caﬁdings'datmd:10-?-1996(Rnnmxura.ﬂ-1} censidared the

appeal and rejected the same cenfirming the punishmp
In the said Ordar the Appellsate Aﬁtharity dirscted
applicant to submit s Revisien Petition te tha ADRY
@8 contemplated urdsr Rule 25 a?'tﬁq Railway Sarvan

(Disciplinary & Appssal}Rulas,1968.

the Order passed by the Disciplinery Autherity and
pessed by tha Appellate Authsrity sn 10-7-1996 and

te set zaside the sgme fer the grounds enumaratsd i

B. The respandante have filed their counter and
counter they heve preliminarily dantandad that the
had not exhausted the statutery remsdy availebls te

Rule 25 of the Railuasy Servants {(Disciplinary & App

and that the OA is prematurs. . A

-

the respondents havs taken the contentisn that tha
upplicnnﬁ had net exhausted ths remedy availabiu to
by filinQ a revisisn spplicatien under Rule 25 af &
Railwsy Servants(Disciplinary & Appsal)Rules,1968,
fesl it prepar te direct the applicant, if he is se
advised, te subhib a reavision petitien egeinst the

of the Appellate Autherity dated:10-7-1936. Then th
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Rav181anm£zrﬁuthmr1ty shall cunsidsr the same an merits
without going into thea question of limitation., It is
needless to peint gut that tha applicant may appr%ach
this Tribunal if hg is aggriaved by the Crder that may

be pasaed by the Rmvisimna&a Autherity.

10. Hence, the Pollowing direction is giveni-

The applicant mey, if so advised, submit a
revision pstition as contemplated undsap

Rule 25 of the Railuay Ssrvants(ﬁisciplinéry
& Apperal)Rules,1968 to the appropriate
anxsxmnagzdﬂutharlty within One month from
the date af receipt of a copy of this Order.
If such a revision petition is rasceived, then
the appropriate R&visiona%l Authority shall
censider the same in accardénca with the rule
@s expeditiously as possible on merits. The
Revisionary Authority may net go into the

o

questien of limitation, if any .

1. Uith the above direction§ the OA is dispossed df.

Ne order as to costs.

The ahove direction was given by us to avoid ahy
injury to the applicant due to his absencs today.

_ | _ - .
_/(}u ARAME SHUAR ) ( R.RANGARAJAN )

- MEMBER (JWOL) ME MBER { ADMN) /
et

DATED:this the 8th day of December,1998

ﬂ---"-«--—n—u-h-—-_—-—-n—-—-—umu——-———--—
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A s

DA.1039/96

Copy to:i~
1. The Divisionel Railway Manager, Secunderabad Divisiong
5.C.Railway, Sanchalan Bhavan, Secunderabead.

2. The Senior Divisional Operating Managsr, Secunderabad Division,
Se.C.Railuay, Sanchalan Bhavan, Secundsrabad.

3., The Divislonal Operating Manager (Coeaching), Secundeyabad
Division, S5.C.Reilwvay, Sanchalan Bhavan, Secunderabadg.

4, One copy to Mr. J.Venu Gopsl Rao, Advocats, CAT., Hy+.
S,. One copy to Mr. N.R.Devaraj, Sr.CGS5C., CAT., Hyd, A
6, One copy to HBSIP M(J), s:AT.; Hyds
7. Dne copy to D.R.{A), CAT., Hyd.

B. 0One duplicate copy.
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II COURT f
TYPED BY CHECKED BY

COMFARED BY REPROVED BY

IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDERABAD

THE HON'BLE SHRI R.RANGARAIAN : M(R)

AND

THE HON'BLE SHRI B.S5.JAI PARRNES%A§ :
ML

DATED: - %/uj%

OROER/ JUDGMENT
MA YRR/ B Pty

OAL RO, (06@%}6 |

ADMITTED AND INTERIM DIRECTIONS ISSUED

ALLOJED

DISPOSED OF WITH BDIRECTIONS

e ———

DISMISSED

DISMISSED AS WITHDRAWN

' : : ORDERED/REJEGTED

NO ORDER AS TO CCSTS

J
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.. | _ - |5 waetis e
| Central Administrative Tribunat
. | | QW/ DESPATCH

18 DEC 1998

gecrarg spprdite
HYDERABAD BENCH






